IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NOS. 1825-1826 OF 2011
(Arising out of SLP(Crl.) Nos.3619-3620/2008)

V. G N. ENTERPRI SES THROUGH V. N. DEVADGSS Appel | ant (s)

: VERSUS:
M S. DUNLOP INDI A LIMTED & ANR Respondent ('s)
ORDER
1. Leave grant ed.
2. These appeals emanate from the judgnent and

order dated 24.4.2008 passed by the WMdras Hi gh
Court in Crimnal RC No. 99 of 2008 and MP. No.1

of 2008.

3. Adm ttedly, the suit bearing O S. No.430 of
2004, filed by the appellant, is pending before the
District Minsif Court, Anbattur and another suit
being C.S. No.742 of 2009 is pending before the
Madras High Court. W deem it appropriate to request
the High Court as also the District Munsif Court to

di spose of the above nentioned suits wthout being



2
I nfluenced by any observations mnade by the High
Court, as expeditiously as possible, in any event,

within one year from the date of conmmunication of

this order.
4. W direct the parties to nmaintain status quo
as of today. They would be at Iliberty to take

appropriate steps in accordance wth | aw.

5. These appeals are disposed of wth the

af orenenti oned observation and direction.

( DEEPAK VERMA)

New Del hi ;
Sept enber 20, 2011.



